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 ORDER(Oral) - .

Per Dr. Nandita Chatteriee, Administrative Member:

The applicant has approached the Tribunal under Section 19 of the

Administrative Tribuna(s Act, 1985 seeking the fdllowing relief:-

“(0) An appropriate order ca!l:ng J:upon tf the respondents to,pass an appropriate order
to fix up the pay-of the apphcantlby stepplnggu g{gpay of the’ﬂapphcant at par with his
junior Shri S.S. Maharana» 2 ﬁ
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(i) To rewseK the pensaon gratuny geave salary and settlem‘ent dues after stepping
up of pay. s, Y o T
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ity ny ofder or orders andlor dlrection 1as ygur Lor%ghnps will deem fit and proper in
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matter is. taken up at the@gmgss AN, . | %‘*
3. The appllcant hasfsubmltt s;I as follows S

further promoted as Lo o Pllot (Goods);on 31.3. 1994 ““as*’Loco P,Lliot (P?ﬁﬂs‘genger)
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on 11.9. 2@03 and thereafte?’was selected to th Jpost of, Ch|ef Loco ra spector on
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25.5.2005. % - ™, J{?

That, oner‘%Shn SS.,*,Maharana who S workmg as Chief Loco
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Inspector/Kharagpur, and whowswjumor; éghtlgpﬁapplicant thh respect to the date of
appointment and also with respect to promotion to the posts of ALP, Loco Pilot
(Goods), Loco Pitot (Passenger) and Chief Loco lnspector \}isfe-vis the\applicant,
is‘ earniog a :higher pay than that of the applicant. Hence, the applicant, vide his
letters dated 3.3.2017, 7.4.2017, 13.12.2017 and finally that dated 1.2.2018

repeatedly requested the respondent authorities to step up his pay at par with his

junior, Shri S.S. Maharana, but that his representations were neither responded

to nor decided upon by the respondent authorities.
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Ld. Counsel for the applicant submits that the applicant wouild be fairly

satisfied if a direfetion is issued on the concerned respondent auth.ority to dispose

-

of his representa_tion dated 1.2.2018 within a spec_iﬁc time frame.

4. Ld. Counsel for the respondents does not object to consideration of such
representation as per law.

5. Accordingly, without entering into the merits of the matter, and, with the
consent of the parties, we hereby direct the respondent No. 1, i.e. the General
Manager, South Eastern Railway, Garden Reach Kolkata to examine the

contents of the representatlon «datedi‘etwm % g1's
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order shou?d be released with of the
competent authonty
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